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" CRIGINAL APPLICATION NG, 332 of 1987
[ ]

COUNSEL FOR ADPLICANT @ MR, N. RAMAMOHANA RAQD

COUNSEL FOR RESPCHDEMNTS: MR. N.R. DEVARAD, Addl.LGST,

. _—
..
GROERS OF THE TRIBUNAL DATED 7-5-1987
[ ] .. -
. * *

The applicants herein are Servers—-cum-Uencors . e . ¢
in the Naval Armament Depot Canteen, Visakhapatmam, . g

[

They elaim that they uere appointed five years ago
éfter their names vere sponsored by the Employment

Exchangs and after a written test and also a oral

test were conducted. According to Government of

India, Ministry of Defence, 0.M.No.F.23(4)/27/D{Accts)
dated 13-6-1987, canteen employszes are entitled to

absorption as regular government servants subject to

the following conditions :- ¢

7 ‘
3 ) " (i)} The employess should have been speonsored
by the Employment Exchange at the time thsy

were employed in the Cantesn.
(ii) The employees should be of canteens e

(a) provided in the lowasr formations to ful-
il statutery reguiremsnts of labour laus;
{n) subsidised by the Governmant in cash or
kind; = =—-and-

{g) run by co-operative societies or other
registered societiss or associations or by
Managing Commitiees constituting of higher

officers and employees,

(iii) The employees should net bs over 35 years
of age and should have put in at least five

years of continuocus service in canteen.
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apglicants to submit?represantationg to the second

respondent bringing out all the contentions that

have bsen raised in this applicaticon and the represénn ‘ -:-

tation so made should be disposed of by the Respondents s .

after considering all the contentions raisad therein . .. e
: .

on merits within two months from the date of receipt . ) -

of such applicatinn. _ : . ) °

4, With these directions, the application is

disposed .of &t the time of admission itself.
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{B.N.JAYA S IMHA) (D.SURYA RAQO)
Vice-Chairman Membe r(Judl, )

7-5-1987.




